&

CENT~ ADMINISLI. WL LIVE TRIBUNAL
LUCKJ{VW Bid..CH

LUCK..u!

0.A. No, 624/1992

R.A.2:¥Warl

2. Ram Badan Sahani dpplicants,
versus

Union of India‘through the Secretary,

Ministry of Information engBrozdcesting

Hew Delhi L Respondents.

Hon, Mrc. S,N. Prasad, Member Judicial,

The applicants have @& proached this Tribunal
under section 19 of the Adninistrative Tribunals act,
1985 vwi ththe prayer for guashing the imn-m~d transfer
order dated 30.10.92 (Anne:ure Yo.1) tra?sferring
the applicant No. 1 from Lucknow to aizial(Mizoram)
and the applicant No. 2 frum Lucknow to New Delhi,

2. The main grievaﬁe of the applicants appear

to be that they are Chowkidars in the category of
Class 1V employe=s and ere low paid and har e been

transferred during mid séssion from the place of their
present posting i.e. Luuknow to Aizwal(Mizoram) and
New Delhi as specified in the impugned transfer

order against the policy gdidelines and far away fram

their hame town.and thus the imoucgned trensfer will

ﬁdk entail immense hardship to the spplicants and their

family membergs, will Cause irreperable losc to their
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children by disturbingtheir sthatuges Ao, ~r 0 ~
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3. I have heard; the learned counsel for the
parties,
4, L'he leatre d counsel for the epplicint, while

adverting to the conﬁents of the application and
the papers anne:ed th;yarr:to has argued that the
impugned transfer order has keen pasred ageinst the
policy guidelines during mid -session andthe

/
applicant No. 1 has been transferred to far flung

place Aizwal(Mizoram) .ang the appligant No. 2 has

been transferred to New Delhi; and has further argued

| ~ which
that by impugrec transfer order, besides hardships A

the applicant,and the&%amily members would face,
the career of the childrén of the applicant during
mid seSSIOﬁW1l¢ also be marred by distwkbing thet
Cm%mh&%:}ét@w the" acpi‘icm The lezarned
counseﬂforthe applicant. has aIéb urged that the
representation of the applicent No. thri R.A.
rewari dated 13.11.92 which is aAnnexure No. f;and the
representation of the apélicant No. 2 shri Ram Badan
Sshall dated 13.11.92 (Annexure No. 5) are still

pending and have not bean decided by the respordent

No. 2, to whom the same have been addressed by the
applicents; and has further urged that if the above
representations of the applicants are decided by the
respondent No. 2, at an early date, in accorcance
with extant rules, regulations,that will will go a
long way in substantieslly redressing the grisvances
of the applicants) and as such a suitable direction
be issued to respondent No. 2.
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5. No doubt, the employee who is holding

a transferfable posﬁ. has no right for being posted
st a particular station of his choice ad any
individual may be trénsfsrred due to administsative
rcasoné:;: public intcrest at sny time, ut at the
same time, the policy guidelines and the hardships
and thgbfoblems of thé irdividual concemed should be

considered sympatheticeally to redress the grievence

it practicable =and poscible,

5 This is significant to point out that the
gbove representstions of the aoplicents (Annewres 4 &5)
are still found to havé be.n not decided by the

respondent No. 2., Huoving corcgidered all the view points
and all aspects of the mattee,I find that the ends of

justice wculd be m2t if the rogpondent No, 2 is directed

to decide the repres<ntations of the ap»’icents dated

1

13.11.92(Annexur~s 4 and 5) by ;:reasoned and sp=aking
order, as early as oossible and latest within a rerin>d
of wo months fronthe date of receipt of the copy of
this order, in accordence with extant rules, regulations
and ozdesrs in this regerd;and till the decision of the

above representations,theé operztion of the impugned

S RN i Pl e
tecansfer order deted (Annexure~1) shall remain stayed,
as far as the spplicants cre concerned, if the applicants

have not been relieved so far; and I order accordingly.
7. The spolicetion of the epplicants is disposed of

ag above. O order as to coste. It is made clear that
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in case if the abwe #epresentations of he applicants
(An~erufes 4 and §) afe not readily available with

the regpondent No. 2,then in that case the applicants
shall furnish a copy Qf t heir representations to

the respondent No. 2 within a period of 15 days from

the date of receii: of,§, copy of this order to enable
the respondent No., 2 t§ decide the above representations

within the aforesaid specified period of time.
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Lucknow: Dated 26,11.92.



